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Civil Appeal No, 38 of 1983 haE aﬁéﬁ
transferred to this Tribunal under seqiiﬁﬁ“ﬁéﬁéxﬁﬁ'
of the Administrative Tribunals Act, 1985, o
from the court of District Judge, Bareilly. ;

On 9.7.1980 Shanri Sﬁarup son of Ram
Swarup Upadhya filed suit no, 145 of 1980 in the
court of Munsif Havali, Bareil}y, with the
allegations that he was appointed on 16,8.1949 as q
Engine Cleaner and his date of birth was ?
incorrectly recorded in the service record as ]
1,7.1924, In fact he was born on 8.1,1932,
From time to time he made various representations
for correction of his date of birth and ultimately hy
his prayer was rejected yithout giving him any
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operation c‘*ﬂ&;ft”ﬂﬁ stayed

=

thﬁ plalntiff waé H" 'r“hr*iﬁ on *:,: f"‘
plaint was accordingly amended and t

"

relief was added. g
b T & G
The simple point to f:.i.,r‘m is as to

whether the plaintiff was born nu_&Jf 192

recorded in his service record, erfo-*ﬁgﬂﬂgﬁggh

-

fire in the Department and the record ralaf*“:.‘#
the applicant (plaintiff) was destroyed by fire;
They could produce only a medical axamlnation
report dated 11.3. l979 in which his date of birth
is recorded as 1.7.1924, and the seniority list
of 1968, in which the same date &f birth is
written.  Since the date of birth was originally
written as 1.7.1924, so it is not surprising that
the same was repeated in the medical papers as
well as in the seniority list. The plaintiff is

agitating this matter since 1952,

On 24,12,1976 the plaintiff was asked to
submit a copy of his school leaving certificate,

He was again asked on 19.2.1979 to appear in
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mentioned as 33* date of birth.
*%3 that on the b§§£§3@53%33¢~§?:-
of birth was recofﬂéﬁiii
true position came ta”%ﬁig;w?fii
he started making reprasen_~v;£f@ Tﬁ%ﬁﬁnﬁaﬁﬁw;
success. In support of his veriinﬁ#?i}Lfaﬁat~ !
¥ filed his sch ool certificate in wh QQ dahrxih;i |
‘ birth is entered as 8.1.1932, If it was correct,
then he was about 18 wears old when he Jo;f;f}‘
as engine cleaner on 16.8.1949, Aﬁcordldéitéigﬁa
Principal's certificate dated 5,6.1952 he was 3
: born on 8,1.1932 and he has studied upto 9th
class and thereafter he appeared in the High
School examination as a private candidate and

his roll number was 12279,

According to the D.M.E.'s letter dated
24,6,1955 the applicant along with some others
had submitted correct school certificates which
were accepted and filed in the service files,

Service
The xuztii%gaxl/file of the plaintiff has been
destroyed by fire. Papers nos. Ga-68 amd Ga=69

were filed by the plaintiff, There is his
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the documeﬁtf ,th :'5-}_- -m Lemen-

the attending cii‘ﬁ tances the finding of
learned Munsif that - th ;; date
cannot be condemned @% perverse, illegal etc,
We do not find any g@_ﬂﬂ' u-i‘_'g'-?f'i to interfere

4"
the findings of the learned . _n ha« The
Se

plaintiff was born on 8.1 ".1932“’ So 31*51{3 date of

r
1'1

be corrected accordingly, and he shoul e

s,

Py
given the necessary benefits permissible ﬁpa
the law.

With these observations the appeal is

dismissed with costs on parties,
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Vice Chairman mber (A)
D/~ April)? ,1987.
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